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[Bihar Act 7, 2012]
The Bihar Special Survey and Settlement (Amendment) Act, 2012
AN
AcCT

TO AMEND THE BIHAR SPECIAL SURVEY AND SETTLEMENT ACT, 2011 (BIHAR ACT 24, 2011).
Be it enacted by the Legislature of the State of Bihar in the sixty-third year of the Republic
of India as follows:-

1.

Short title, extent and commencement . —(1) This Act may be called The Bihar Special
Survey and Settlement (Amendment) Act, 2012.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

Amendment in Section-2 . — In Section-2 after Sub-Section (xxv), a following new
Sub-Section (xxvi) shall be added:-

"(xxvi) "Settlement Officer" means the Settlement Officer of the district or any other
Officer authorized by the Government to discharge the functions of the Settlement
Officer of a district."

Amendment in Section-11 . — In the Second line of Sub-Section (1) of Section-11,
after the words " under the hand and Seal of the" and before the words "of the district"
the word "Collector" shall be substituted by the words "Settlement Officer".
Amendment in Section-15 . — In the second line of Sub-Section-(3) of Section -15,
after the word "Collectors" and before the words "for use" the words "and Settlement
Officers" shall be inserted.

Amendment in Section-16 . — In the second line of Sub-Section (ix) of Section- 16,
after the words "Collector of any District" and sign of full stop " . " the words "/
Settlement Officer of any District" shall be inserted.

Amendment in Section-17 . — In the first line of section-17, after the word "Collector"
and before the words "or any other" the words "or the Settlement Officer" shall be
inserted.

Amendment in Section-19 . — In the third line of section-19, after the word "Collector
of the District" and before the words "to this effect" the words "or the Settlement

Officer" shall be inserted.
fER—TSIUTe & SmeTr 9,
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Website: http://egazette.bih.nic.in
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JTR AR T B Afed, QUi AT e YRS SMUPR e & darl 3 fdr ol
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18. WIE AT RS |1-(1) 59 R g™ 79 [Afde wier safaura 9da) grr
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fafaer
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(2) fIER FreaeER) IS TH, 1885 8RR WU Ud gwlawd 8%dd, 1959, dh-Id! frammaferal
T R SifieRl Bifesw (if¥erRal &1 rRerv) AMIFRIH, 1973, W SIUHAT §d Ud g=Eaw & fofg
gfthar, 59 e & uaul, sae e g el den S9e oM 9 U sde qer
sffd @ urgu™El @ g e @ oy, IHu—wRg WR, ffa ArteeEl g wenRerf, srasmfad,
HeerT A7 YRS AN ST |
WG |— T Ugad Sugad Iy & o9 & 78 gd # |devr ud g<levd FHrddare! 9

JARE & Ug< 8 @ d1s {1 W gGdd fdy el A SIRAT |

21. Sfdua a/al § A 1 JFER ygeR gH4T1-(1) Ty ugd fed Ay & fe
grae W AT 99 @ srfae B R A1, U AHell |, S U 4 A1 S e | R 8, Sl
qd # fHE A THERT ¥ A A B wU A, AfferRad g1, 59 Ue AR udeR BT |

22. srtafeal &1 W@ ffuerT -9 ofdfem & | W srfarfRal @r s
fafrd @& gt vd gas e AT el & orgeR, wfera fuerr far smom |

23. Af~a¥ UHIE @ AHIRAT BT ai -39 JRAfw § IUEfd we w9 3=
Sudfrd & Riar, gedT Swa rarad 9l YRd & Soadd iy &l Bledy, 39 IS a1 g9
regefe ffa el @ srefie folt wfeR @ gRr wiRa sl sraer ar forw wrv foofg &1 R o
SURT PR 7G T IFDT IIAT DT YA B dTel T 59 AJRIH & IRR H ge-1arel {1 Al
@ gr # Rl 919 U1 g BRIAE BT U FEl BT Sdad 39 AH @ gR—12 & 3rfie
fPR—T g &7 3if~TH YBTIE &1 81 STl & |

24. R T B fdd I ReR, 39 ARATE BT 99U FRA B v, I B
arefieReT fh-dY MfSpry, Wi a7 aafaa o7 venfaa e i &= & |em grfY |

25. @@l ArtalRier Fffa a1 31 wfed -Feee, q—eifiera vd ok, fBR &7,
3 A m & @ a1 fFsl yaoHl b1 fharad e @ o, deel "rtelRier T &= &1
IIfaa BT |

26. GgHEd 9 By ¢ ST ST GReAvT |59 JRFEH & efF a1 sHe arewdE g
forermt & orefe Aqura i fpy T A fpy oM @ forg amefid e 9ra & forg, fad afed @
foog 1 arg, PG a1 3T B BRIl wRerd & &Y SmeE |
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27. HISATRAT §R B B UM |-IT 59 JAR—H & YggEl S g9El dRA H Big
PHfSAE ST BT ©, AT ¥ IRBR B8R IST95 # ISy gRI, 39 JAA09 & JAISi=l 3R Yraem=i
A WG U TG AR FaA] T BISATS Bl g S & ol MMaedd qm FHdE Udid 81 |

28. fwmEell 91 @Y WReR @ wfad 1-(1) 39 fafem @ ol waoEt W fed
TS B fhafad &3 & foly, TR, Io0d § AfRgET & gRi, FradEet a9 da |

(2) faeIy wu ¥ T gEHl fdTAl @ AUEAT IR Ufaghd UHa STol fodn, FrefoiRaa |
a1 fodl v & fore oM &1 wrae @R dah —

(i) @riaE & wera Foer a1 Ak,

(ii

)
) e UG R & gRT ufcded den Red wafda fag s @1 A,
(iii) e WEOPBR & GRT MU BT FAalg B bl
(iv) fosft o RIRT B SRBRY orar | S by S @) af;
(v) IR SiE gsdrd & foy Fgad dHe @ afdan;
(vi) orf¥eral vd Uil &1 SRl gd Aifeal &1 Uae;
(vil) <R 3Mmded a1 Red Tof w1 @ Af;
(viil) &g 3= fawy Ry fafda fear S snufera & ar Ry fafda fasar o

fIER—TSIUT & MY ¥,
I ghTer =T,

WHR & Fgad Afd |

22 fRE= 2011
Ho Udoslo-1-26/2011/243/A7—eR g desd a1 JuMiid iR #WemeH
T B8R feAiE 20 REmy 2011 @1 orgHa fdER ARy |derr vd awalawd afafE, 2011
H e el o fER TeIde % Ui W OgEe SR UnS  fhIEr ST
g, o wcfim d@fgam & orgese-348 & @ (3) & oIdW S ofafEm @ oRmsh
AT H Wi 9IS @HIAT SIRET |

fIER—TSIUT & MY 9,
3 YhTer =T,

PR & Fgad Afd |

[Bihar Act 24, 2011]
The Bihar Special Survey and Settlement Act, 2011
AN
AcCT

PREAMBLE :-(i) Whereas the preparation and maintenance of to-date record of rights is
the basic plank on which revenue and land resource management and administration rest;

(ii)) WHEREAS, experience shows that revisional survey and settlement operations,
following conventional methods, in some parts of the State, have been long drawn out,
cumbersome and exorbitantly expensive;

(iii)) WHEREAS, revisional survey operations in Purnea, Katihar, Kishanganj and Araria
were carried out from 1952 to 1986; in Muzaffarpur, Sitamarhi, Sheohar and Vaishali from 1959
to 1988; in Saharsa, Madhepura and Supaul from 1962 to 2002 and these operations are still on in
Darbhanga, Madhubani and Samastipur since 1965; in Bhojpur, Buxar, Rohtas and Kaimur since
1959; in Gaya, Jahanabad, Arwal, Aurangabad and Nawada since 1965; Bhagalpur and Banka
since 1965 and in Patna since 1986;

(iv) WHEREAS, the very purpose of a revisional survey and settlement is defeated if the
time span on which it is undertaken is as long as reflected in the foregoing;

(v) WHEREAS, no revisional survey and settlement since cadastral survey could be carried
out in 12 districts in Bihar, namely, Begusarai, Khagaria, Lakhisarai, Sheikhpura, Jamui and
Munger in Munger Division; Saran, Siwan and Gopalganj in the Saran Division; East Champaran
and West Champaran in the Tirhut Division and Nalanda in Patna Division;

(vi) WHEREAS, Continuous Khatian (Register-1B), Khesra Register and Register-11
(Tenants' Ledger) supposed to be maintained in the Anchal Offices in an up-to-date manner, have
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not been maintained as such, and consequently, transfers, successions, mutations, etc., taking
place from time to time, have not been reflected therein;

(viil) WHEREAS, computerization of land records as sponsored by the Government of
India some years ago has not followed a uniform approach;

(viil) WHEREAS, in the event of non-synchronisation of data put into the computer with
to-date ground realities, there has been a gap between successive claims of title and a reflection of
the same through land records;

(ix) WHEREAS, modern technology is available to minimize time spent on survey part,
while the settlement aspect may be judiciously squeezed without sacrificing quality, transparency
and grievance redressal;

(x) WHEREAS, land remaining the mainstay of development activities, current title,
possession and classification of lands needs to be ascertained conclusively in order that land
acquisition operations are not vitiated by unfounded assertions, fraud and fabrication and also that
agricultural credit, subsidy, relief and insurance related activities are carried on smoothly.

(xi) WHEREAS, digital maps prepared through modern technology need be verified and
compared with the maps prepared through conventional methods as well as a ground truthing of
the same is necessary, the technically qualified Licensed Surveyors may be assigned with this
task.

(xii) WHEREAS, in the post - mapping stage, it will be necessary to prepare basis record
of rights taking into account the up-to-date title, ownership and possession and other requisite
details of land, and the aforesaid technically qualified persons may be assigned with this task on
an on-going basis.

(xii1l) WHEREAS, an in-built computerized and digital system of the maintenance of the
Record of Rights including maps in a sine-qua-non for all development processes and the
aforesaid technically qualified persons may be assigned with this task on a regular basis.

Be it enacted by the Legislature of the State of Bihar in the Sixty Second year of the
Republic of India as follows-

1. Short title, extent and commencement.— (1) This Act may be called the Bihar Special
Survey and Settlement Act, 2011.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force from such date which the Government may appoint by
notification in the official gazette.

CHAPTER-I
Definitions

2. Definitions.- (1) In this Act, unless otherwise requires in the context, definitions
provided in the Bihar Tenancy Act, 1885, the Bihar Survey and Settlement Manual, 1959 and the
Bihar Tenants' Holdings (Maintenance of Records) Act, 1973 shall remain prevailing.

(2) Special definitions.-In the Act, unless otherwise required in the context -

(i) "Act" means The Bihar Special Survey & Settlement Act, 20113

(i1)) "Collector" means the Collector of the district;

(iii) "Draft Publication" means the publication of the draft of Record of Rights so as
to enable the public to know about the entries made by the survey authorities.
Anybody having grievances against the entries may file objections which shall be
heard and be disposed off;

(iv) "Government" means the Government of Bihar;

(v) "Final Publication" means fair copying of khatians and their final publication in
survey and settlement operations;

(vi) "Jaanch" means final checking of records, made after the disposal of objections;

(vii) "Khanapuri" means the filling up of khatian's columns like raiyat's name, the
khesra, possession, etc. in the preliminary record-writing stage of survey and
settlement operations;

(viii) "Khesra" means the list showing of plots serially numbered according to the map
showing occupants, area and classification plot by plot;



IR Ieie (3 ™TUReD), 22 @Y 2011 9

(ix) "Khatian" means a record of raiyats' rights including plot number, area, quality
and possession of land;

(x) "Land Holder" means land holder as defined in the Bihar Tenancy Act, 1885;

(xi) "Licensed Surveyor" means a person technically qualified to measure, draw
sketch map/map according to the scale of plots and holding license from the
Director, Land Records & Survey, Bihar to carry out work relating to survey and
settlement and such other work as is assigned to him from time to time;

(xii) "Prescribed" means prescribed by the Act and Rules made there under;

(xiii) "Prescribed fee" means amount payable by raiyats for obtaining the services of
the licensed surveyor;

(xiv) "Remuneration" means amount payable by the Government or any other public
body for taking the services of the licensed surveyor;

(xv) " Kistwar" means the measurement and plotting of land according to cultivation;

(xvi) "Mugabla" means comparison;

(xvii) "Radif" means to arrange;

(xviii) "Record of rights" means entries of the surveyed land along with their category,
ownership, nature, area, etc. After final publication it carries a statutory
presumption of correctness;

(xix) "Recess" ordinarily means the stage during which records are prepared for the
stage next to the khanapuri stage;

(xx) "Revisional Survey" means survey operations initiated and conducted on the
basis of the blue print map of the cadastral survey in order to update the lord
records;

(xxi) "Safai" means fair copying;

(xxii) "Settlement" means survey operations conducted in a district or in an area in
order to determine land revenue assessment;

(xxiii) "State" means the State of Bihar;

(xxiv) "Tarmim" means compliance of order of correction;

(xxv) "Tartib" means arrangement of record; alphabetical arrangement of Khatian
according to names of raiyats.

CHAPTER-II
Special Survey and Settlement

3. Notification of intention in the official gazette—The Government may, by a
notification in the official gazette, express its intention to carry out special survey and settlement
in a part or the whole of the State, in accordance with the provisions of this Act.

4. Re-organizing on-going survey operations.—The Government may, by order,
reorganize the ongoing revisional survey operations in the districts concerned, to bring the same
in conformity with the provisions of this Act, so far as it may be deemed necessary, in the
prescribed manner and the earlier proceedings shall not be construed to be illegal to any extent,
on account of this shift.

5. Self declaration by land holders.—After notification under section-3 a land holder may
submit in the concerned Anchal Office/Camp Office, a self declaration of plots owned/held by
him in the prescribed manner. The Anchal Office shall verify the self declaration on the basis of
the available records and issue verification certificate.

6. Kistwar by modern technology.— (1) Kistwar of a revenue village may be carried out
by modern technology inclusive of base mapping, demarcation and ground truthing in accordance
with the procedure laid down in this behalf.

(2) Kistwar operations shall be duly publicised at the local level to ensure and facilitate
active participation by the Panchayati Raj Institutions and people of the villages concerned.

7. Constitution of khanapuri parties and the preparation of the draft record of rights.—
(1) Khanapuri parties shall be constituted in the revenue villages concerned to update and prepare
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basic record of rights in collaboration with the agency responsible for kistwar operations and
licensed surveyors.

(2) A khanapuri party shall comprise of :

(i) An officer/revenue employee of the Anchal office concerned,
(i) Representative of the Director, Land Records & Survey.
(iii) Any other designated officer or employee.

(3) The Government may engage a private agency in the preparation of preliminary
record of rights in whole or in part, including preparation of notices for the raiyats and their
service to the raiyats concerned and inviting objections thereon. Objections to the notices shall be
collected and compiled in the prescribed manner.

(4) While preparing the basic record of rights, the khanapuri party shall take into account
to-date ground realities, changes, transfers, sub-divisions, partitions, hereditary devolution,
exchanges and the like in matters of determining right, title and ownership of the raiyati holdings.

(5) The khanapuri party shall identify and demarcate public lands, Government lands,
lands treated as common property resources and the like and record the same as such in the
Record of Rights.

(6) Claims and objections, if any, shall be disposed of in the prescribed manner by an
employee/officer not below the rank of Kanoongo/Circle Inspector/ Assistant Consolidation
Officer.

Provided claims and objections with regard to Public Land shall be disposed of by an
officer not below the rank of Assistant Settlement Officer/ Circle officer/ Consolidation Officer.

The land records prepared in the aforesaid manner shall be called the Draft Record of
Rights.

8. Publication of the draft khanapuri record of rights.—The draft record of rights,
including maps, prepared during kistwar and khanapuri, shall be published in the concerning
revenue village in accordance with the procedure laid down in this behalf.

9. Inviting objections to the khanapuri record of rights.—Claims and objections shall be
invited and compiled at the end of the khanapuri operations in the revenue village concerned and
shall be heard and disposed of in the prescribed manner by an officer not below the rank of
Assistant Settlement Officer/ Circle Officer/ Consolidation Officer.

Provided cases in which claims and objections have been decided under section-7 of this
Act by an officer of the rank of Assistant Settlement Officer/ Circle Officer/ Consolidation
Officer, shall not be heard and disposed of by the same Officer.

10. Work during recess.— After the disposal of objections and appeals in accordance
with Section 7 and 9 of the Act respectively, Jaanch, Safai, Mugabla, Radif, Tartib, Tarmim, etc.
shall be carried out in recess, in the prescribed manner.

11. Final publication of the record of rights.—(1) The record of rights of a revenue
village shall be published finally under the hand and seal of the Collector of the District, in
prescribed manner, after the conclusion of work during recess under Section 10 of the Act.

(2) Claims and objections with regard to the record of rights may be filed within 3
months of its final publication and such claims and objections shall be heard and disposed of in
the prescribed manner by an officer not below the rank of Land Reforms Deputy Collector.

(3) A copy of the finally published record of rights shall be sent to the concerning Anchal
Office for follow up action in day-to-day revenue administration.

12. Presumption of final publication and correctness of record of rights.—(1) The record
of rights finally prepared and published under this Act, shall be presumed to have been finally
published.

(2) The State Government may, by notification, declare, with regard to any specified
area, that a record of rights has been finally published for every village included in such area and
such notification shall be conclusive evidence of such publication.

(3) Every entry in a record of rights so published shall be evidence of the matter referred
to in such entry and shall be presumed to be correct unless it is proved by evidence to be
incorrect.
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13. Consolidation to follow special survey & settlement.—(1) Consolidation operations,
as provided in The Bihar Consolidation of Holdings & Prevention of Fragmentation Act, 1956
shall be made in the revenue villages covered by special survey and settlement under this Act.
The workforce engaged in special survey and settlement may be engaged, as per need, in
Consolidation operations.

2 Voluntary consolidation/exchange of land shall be encouraged and due public
information base shall be created for the same.

14. Maintenance of records in digital form.—Copy of created records may be maintained
in digital form in the prescribed manner.

CHAPTER-III
Licensed Surveyor

15. Granting of license and enrolment.—(1) The Director of Land Records & Survey,
Bihar shall invite applications from persons desirous of being enrolled as licensed surveyors as
per Rules laid down in this behalf.

(2) The applicant desirous for the grant of license should possess technical qualifications
and experience prescribed in the Rules laid down in this behalf.

(3) The Director of Land Records & Survey, Bihar shall enroll the qualifying candidates
and send the list to the District Collectors for use as and when and where required in accordance
with executive instructions to be issued in this regard.

16. Duties of the licensed surveyors.—

(i)  to prepare sketch map/ map to scale as applied for by the raiyats;

(i) to prepare map to scale as required by a Government authority or Public
Body;

(iii)) to prepare map to scale as required by the requisitioning body in the land
acquisition proceedings;

(iv)  to update maps prepared in course of cadastral and revisional surveys;

(v) to verify digital maps prepared through modern technology and carry out
ground truthing exercises;

(vi) to prepare record of rights in the post-mapping stage, during field survey
and settlement operations as well as facilitate updating of land records
maintained in the revenue offices;

(vii) to facilitate inter-connectivity among revenue offices;
(viil)  to prepare maps and record of rights during Consolidation Proceedings;

(ix) any other incidental liability conferred by the Director of Land Record and
Survey, Bihar/Collector of any District.

17. Distribution of work among licensed surveyors.— The Collector or any other revenue
officer in a District shall distribute work among licensed surveyors, whose rolls are available in
the revenue office concerned.

18. Fees & Remuneration.—(1) The authority nominated by the State Government shall
be competent to decide the fee/remuneration for different works/services to be rendered by the
Licensed Surveyors.

(2) In case the work as provided in Section 5 pertains to rendering services to a private
individual, the individual shall, along with an application form, deposit such amount as is
prescribed, in the revenue office concerned. The revenue officer shall deduct a part of the fees as
incidental costs for supplying copies of the existing record of rights to the licensed surveyor in the
prescribed manner. The rest of the amount shall be payable to the licensed surveyor to whom the
work is allotted, as fees, on satisfactory completion of the work.

(3) The sketch map/ map to scale, as prepared by the licensed surveyor, shall be verified
by the officer/staff of the Anchal concerned and findings shall be recorded in writing. In case the
work is found unsatisfactory, the matter shall be remitted back to the licensed surveyor concerned
for carrying out the exercise afresh.
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(4) In case, a work has been assigned to the licensed surveyor by a Government
department, Requisitioning Body relating to land acquisition or any public body, institution or
authority, the licensed surveyor shall be paid remuneration in the prescribed manner.

(5) In case, the licensed surveyor is assigned work pertaining to the preparation of maps/
record of rights during survey, settlement and consolidation operations or updating of records of
rights and the like, he shall be paid remuneration in the prescribed manner.

19. Cancellation of license.—In case of dereliction of duties, unsatisfactory activities or
any other proven misconduct, the Director Land Records and Survey may either suo motu or on
the recommendation of the Collector of the District to this effect may cancel the license of the
licensed surveyor.

CHAPTER-1IV
Miscellaneous

20. Act to override other laws.—(1) The provisions of this Act shall have effect
notwithstanding anything inconsistent therewith contained in any other law for the time being in
force, of any customs or usages having the force of law or contract or judgment, decree or order
of the court or any other authority.

(2) The procedure for survey and settlement as laid down in the Bihar Tenancy
Act, 1885, The Bihar Survey and Settlement Manual, 1959 Technical Rules and The Bihar
Tenants’ Holdings (Maintenance of Records) Act, 1973
shall be deemed to be superseded, modified or supplemented, as the case may be, by the
provisions of this Act, Rules and Manual made hereunder and guidelines issued from time to time
to give effect to the provisions of this Act.

Explanation.- Earlier Survey & Settlement proceedings carried out under the appropriate
law for the time being in force, shall not be construed to be illegal, to any
extent, after coming into force of this Act.

21. State to be a necessary party in certain cases.—(1) Notwithstanding any thing
contained in any provision in any law for the time being in force, in cases concerning a land or a
portion thereof, recorded previously as public land, under whatever nomenclature, the State shall
be a necessary party.

22. Summary disposal of proceedings.—All proceedings under this Act shall be
disposed off summarily in accordance with the provisions of the Act and Rules framed hereunder.

23. Bar of Jurisdiction until final publication.—Save as otherwise expressly provided
in this Act, no Court, except the Patna High Court and the Supreme Court of India, shall entertain
any suit, or other proceeding to set aside, or modify or question the validity of an order or
decision passed or taken by an authority under this Act or any rules made thereunder or in respect
of any matter falling within the scope of this Act, until and unless the record of rights is finally
published under Section-12 of this Act.

24. Power to give directions.—For the purpose of giving effect to the provisions of this
Act, it shall be competent for the State Government to issue such directions as they may deem fit
to any officer, authority or person subordinate to the Government.

25. Power to frame technical guidelines.—The Director, Land Records & Survey,
Bihar shall have the power to frame technical guidelines to carry out all or any of the purposes of
this Act.

26. Protection of action taken in good faith.—No suit, prosecution or other legal
proceeding shall be instituted against any person for anything which is in good faith done or
intended to be done.

27. Power to remove difficulties.— If any difficulty arises in giving effect to the
provisions of this Act, the Government may, by an order in the Bihar Gazette, make such
provisions not inconsistent with the purposes or provisions of this Act as appear to be necessary
or expedient to remove the difficulty.

28. Power of the Government to make rules.—(1) The Government may, by notification
in the official gazette, make rules for carrying out all or any of the purposes of the Act.
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(2) In particular and without prejudice to the generality of the foregoing powers the
rules may provide for all or any of the following matters, namely:-
(1) the manner in which summary disposal of proceedings shall be carried out.
(i) the manner in which reports and returns are to be submitted by the competent
authority;
(iii)) the manner in which applications shall be heard by the competent authority;
(iv) the manner in which any amount shall be deposited in the Government account;
(v) the powers of the Commission appointed for local enquiry;
(vi) the maintenance of records and registers and display of notices;
(vii) the manner in which application or complaint shall be filed;
(viii) any other matter which is required to be, or may be prescribed.
By Order of the Governor of Bihar,
OM PRAKASH SINHA,
Joint Secretary to Government.

3rfieten, AiRAT HEue,

IR, gedr grRT Uehlid vd Hied|

IER 9relc (3TITIROT) 800-571+400-310ST0UI0 |
Website: http://egazette.bih.nic.in
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[Rer arfafsam 23, 2017]
faer fauy adevr vad dqiawa (Weneq) fefram, 2017
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B @ ferg arftrfam |
ARd TRII & Js¥cd 98 # fIgR vsu—faurmvsa gmr f=fafeaa wu & @z
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(xxviii) “HETId dEIevd USTGRNT | STwa & S vd fAgwrae # aftfa edet e
Sii¥@l & P89 39 T WRBR §RT Aed dad URIOdR & w0 # fFgad
EEUEEAN
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TRIRET3T, JAT—(1) 2ATelkg qAT IHaT YIMRAT 3iR (2) TWHERT WemEm # fhar S |

5. fagr fSfTraw 24, 2011 @ IsA™@—3 B faaifua fear w=T I—S9a afSfsa, 2011 @
A3 b1 gag g faaifa fear smar 2

6. fagr arferfs, 24, 2011 @) gaRT—20 ¥ A 1-(1) Saa A=A, 2011 DY &RI—20
b WHHIUT & q1% fHfaRaa =Y wwsdiaxor SieT S —
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BRI~

@

(i)

fIeR PRABRI FRM, 1885 B &RT 106 & 3MEH, JATHR AT & i ypTed
@ SR, IO IITHNT & FHeT TR Bl T BIS N FrIarET @l i nft a6 faret
% fuer vd FaRe & forg @ifed &1, gaare v fafeay s deieq s & ugd
BN @ Y & 12 @RE) A% & HioR, ER dreaery affmH, 1885 @ yrau™l &
TR fHar SITQe, AT S uraem= 399 Affaw & e+ sifdpia 78 5y 1 £ |
feR ®rederl AR, 1885 @I GRT 108 & IITAR oU TG B I 3
ameer /fafree & forg <ifeq 81, 59 dur M @ uga 89 &) fafYr 4 12 @RB)
A8 & NIdR S8R dreaer) fifaw, 1885 @& UIaul @ STJAR gAdls &I SNl gd
AT B |

(iii) ofe R sifera # ot am arfcas e IR & fow o1 e f9ER FredaN)

@v)

@)

AT, 1885 B GRT 108A @ AfH Ml WY <fdd &1 a1 Hafdd vetdRl &1 AW #

GAdrs Bg SURed B &1 Yfaagad JgR o & SURId, JUR (HAT ST S| AT

P FUeRT 39 WA S ad & uga 89 @ fafr 9 120 &1 feawdi & iR fagR

PIRIGN AAFTH, 1885 & U@Ll & JAJAR [HAT QAT AFI Iad U= 59

arftrfrad & refis erfdrepia =&Y fasar a2

gTaifds, fIER dreaen e, 1885 @1 aRI—106 & 3fiF P15 T HRIAET Aerar

gRI—108 & A 1 gARier GRed T fBar S iR JoRd AfeRl gRI

gRT—108 TAT 108A & 3T PIg AT 3MIGH TVT &1 fohar S |”

Ia AATTH, 2011, BT IRT—20 BT SWIR—(2) & 915 F=feIRad SweRW (3), (4), (5),

(6) Td (7) ST S~

“(3) IFR—MAE & YU UHRE & SURId, FEd daldd USIIHERI, I
WaHR gR1 faffad —arferdr & MR ), H6ftd Ioa—am™ & Id6 Wd &
oIy QIedl oI d1feTaT IR AT |

JIIRN T AlfeidT BT YHTeE Ud Fee —

() <&ftra o M B GEERN I AlfidT 99 IR 89U, d9 FERd darevd
UeTeT fhdl ufdfie # g3 < ferar Terd! | Hefed iy o SR B I,
fafga dfq & fafkd @l d@, @ UReU UBIRIT SR |

(i) vHTe @ AT & SR U A MURTET BT USRI, WS daravd UGIHERy
ERT Gafdd vell &l SuRerd 8 dor gdrs b1 Jfagad JaeR o & dla fbar
ST |

IR T Al @1 WYfie T PR fWelg W HAMY  |—Hed §alawd

TGN 39 YR IR 6 T e o difeldl & J9RI USIRaR & ARad

A, QW USSR B Wiala & g gya T | YR USSR dalavi—eiTa—

TqIfTdT @1 Sifa ST Ud ITD IFAR Fel U S W 98 9 §ala] USIEdR &

wigfe ud el @ fore seqd av 4|

FeIe USIHRI FEIaRil S AMTDT $I, IR B A1 3dl 697 IR &, Wihd

PR DI AT YAGIR & foIY Fed dela% USSR Pl arad R FH |

Ry 3 1 wfafie # 99 9% GurR & fBar S 59 a6 Jaed uedRl &l

Al # IuRerd 8 Ud gAars & oy gamr 1 <1 911g |

FRIRN UGN & Wahfd & IS, Fedd dalaw USNUSN Falail i

arfera &I 3ifid wU A IR UG IaR oo # S0 frafid & ik yamifrd

AT

i‘a‘élﬂ—ﬂl\fthlﬂ _Cﬁ SIGH @
ST AR,

WPHR S WIF Al |
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4 RasR 2017
o Telullo—01—20 /2017—178 Iol—I98R faad Asedl gRT JamaIRd iR As™ied Irsaurd
gRT f3Al® 30 3FRA 2017 &1 IrgAd f9eR faRiy wdeqor v d3iewd (Henes) sififem, 2017 &t
R oSl sgare [AeR—rsaue & UfeR 9§89 §RT USRI fhar o 8, R vRd™
ARYM & JJede—348 & WS (3) @ I Iad AATIH BT S W97 3 YTIhd UTe A STRAT |
fIER—TRIUTT & ST 9,
ST FAR,

WPHR S WIF Al |

[Bihar Act 23, 2017]
BIHAR SPECIAL SURVEY AND SETTLEMENT (AMENDMENT) ACT, 2017
AN
ACT
to amend the Bihar Special Survey and Settlement Act 2011 (Bihar Act 24, 2011)
Be it enacted by the legislature of the State of Bihar in the sixty eighth year of the
Republic of India as follows:-
1. Short title, extent and commencement.—(1) This Act may be called the Bihar Special
Survey and Settlement (Amendment) Act, 2017.
(2) It shall extend to the whole of the state of Bihar.
(3) It shall come into force at once.
2. Amendment in section-2 of the Bihar Act 24, 2011.—(1)The following new sub-
sections (xxvii), (xxviii), (xxix) and (xxx) shall be added respectively after sub-section (xxvi) of
section- 2 of the said Act, 2011:-

"(xxvii) “Kanoongo” means an officer appointed as kanoongo by the State
Government to discharge functions and responsibilities mentioned in the
Act and Rules;

(xxviii) “Assistant Settlement Officer” means an officer appointed as the Assistant

Settlement Officer by the State Government to discharge functions and
responsibilities mentioned in the Act and Rules;

(xxix) “Charge Officer” means an officer appointed as the Charge Officer by the
State Government to discharge functions and responsibilities mentioned in
the Act and Rules;

(xxx) “Director, Land Records and Survey” means an officer appointed by the

State Government to represent the Directorate of Land Record and Survey
of the State government and to discharge functions and responsibilities
mentioned in the Act and Rules.
(2) In said Act, 2011(Bihar Act 24, 2011) the words "Licensed surveyor” used in first line
of Section 2(xi) of the Act shall be replaced by the word "Amin".
3. Substitution of section-5 of the Bihar Act 24, 2011.—Section-5 of the said Act, 2011
shall be substituted by the following:-

“S. Self declaration by land holders.-(1) After notification under section-3, the amin and
kanoongo shall prepare a genealogical table of the land holders and yaddast register in respect of the
area under their jurisdiction.

(2) After notification under section-3, a landholder may submit before the Assistant
Settlement Officer in survey office or camp office, a self declaration in respect of land held by him
in the prescribed manner. The self declaration shall be verified with the available records and
genealogical table by the Settlement Office and a verification certificate shall be issued to him.”

4. Amendment in section-7 of the Bihar Act 24, 2011.— (1) Sub-section-(2) of section-7
of the said Act, 2011 shall be substituted by the following:-

“(2) A khanapuri party shall be constituted consisting of the following:-

(1)  Assistant Settlement Officer;
(il)) Kanoongo;
(i) Amin”.

(2) The following new sub-section (5A) shall be inserted after sub-section-(5) of

section-7 of the said Act, 2011:-
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“(5A) Recess.-The work of checking of the maps and record-of-rights to be prepared in view
of the provision of sub-sections (3), (4) and (5) shall be completed during the recess. The recess
work shall be done in two sections, namely, (1) the drawing and area section, and (2) the khesra

section.”

5. Deletion of Chapter-3 of the Bihar Act 24, 2011.— Chapter 3 of the said Act, 2011 is

here by deleted.

6. Amendment in section 20 of Bihar Act 24, 2011.—

(1)

The following new explanation shall be added after the explanation of section
20 of the said Act, 2011:-

“Explanation.—

(2)
”(3)

C))

5

@

Any proceedings instituted before Revenue officer under section-106 of
Bihar Tenancy Act, 1885 after final publication of the record of right and
still pending for disposal and decision of the disputes shall be heard and
decided within the period of 12 (twelve) months from the date of coming
into force of this amendment Act in accordance with the provisions of Bihar
Tenancy Act 1885 as if the said provisions have not been superseded under
this Act.

(i)  Any revision, which is still pending for order or decision under section 108

of Bihar Tenancy Act 1885, shall be heard and decided within a period of
12 (twelve) months from the date of coming into force of this amendment
Act in accordance with the provisions of Bihar Tenancy Act 1885 as if the
said provisions have not been superseded under this Act.

(i) If any application is still pending under section 108A of Bihar Tenancy Act

for correction of mistake, or material error in the Record of Right,
correction may be made after giving reasonable opportunity to the parties
concerned to appear and heard in the matter. The application shall be
disposed of within 120 working days from the date of coming into force of
this amendment in accordance with the provisions of Bihar Tenancy Act
1885 as if such provisions have not been superseded under this Act.

(iv) However, no fresh proceedings shall be instituted under section 106 or fresh

revision under section 108 and no fresh application under section 108 A of
Bihar Tenancy Act 1885 shall be entertained by revenue officer.”

After sub-section-(2) of section-20 of the said Act, 2011 the following new
sub-section (3), (4), (5), (6) and (7) shall be added:-

After Publication of draft of the Record of Rights, Assistant Settlement officer
shall prepare settlement rent roll for every Raiyat of the concerned Mauza on
the basis of table of rates determined by the State Government.

Publication and amendment of settlement rent roll-

(i) When settlement rent-roll for the concerned Mauza has been prepared, the
Assistant Settlement officer shall cause a draft of it to be published in the
prescribed manner for a prescribed period, to receive objections regarding
any omission or mistake made to any entry.

(i1) All such objections received during the period of publication, shall be
disposed of by the Assistant Settlement Officer after reasonable notice
given to parties concerned to appear and to be heard.

Confirmation of settlement rent-roll and incorporation in Record of rights.-The
Assistant Settlement officer shall submit settlement rent-roll thus prepared to
the Settlement Officer through the Charge Officer for sanctioning the
settlement rent-roll. The Charge Officer shall examine the settlement rent roll
and if it is found correct in his opinion he shall submit it to the Settlement
Officer for confirmation and sanction.
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(6) The Settlement Officer may sanction settlement rent-roll with or without
correction or may return it to the Assistant Settlement officer for
reconsideration.

Provided that no entry shall be amended until reasonable notice has
been given to parties concerned to appear and be heard in the matter.

(7)  After sanction by the settlement Officer the Assistant Settlement officer shall
finally frame the settlement rent-roll and shall incorporate it with Record of
rights and publish."

By Order of the Governor of Bihar,
MANOJ KUMAR,

Joint Secretary to the Government.

3reftere, AAfHdTery qsumed,
fagR, g aRT yIfea va gfsa,

fIgR oI (rATENRUT)802-57 1+400-S10ST0T0 |
Website: http://egazette.bih.nic.in
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